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A.bstract of tlle Proceedin[Js of the Ooullcilof tlte Governor General of India. 
assembled f01' tlte PIl1'Pose of mal.:il1[J Laws and Re[Julations 1wder the 
provisio1ls of tlte Act oJ Parliament 24 ~. 25 Vic., cap. 67. 

The Council met ht Government nouse on TllUl'sclay, the 11th Septembcr, 1879. 

PnI,sENT: 
His Excellcney thc Viccroy. and Goyernor General of India, G.M.S.l., 

presidill[J. 
His Honom the Lieutell:lllt-Goycrnor of the Panj:1.b, K.C.S.L, C.LE. 

His Excellency the COllll1l~ncler-in-Chief, G.c.n., G.C.S.L, C.LE. 
~'he lIon'LIe Sir A. J. Arbuthnot, K.C.S.L, C.l.E. 

Colonel the lIon'Lle Sir Andl'cw Clarke, n.E., K.C.M.G .• C.B., C.LE. 
rfhe lIon'Lle Sir .Tohn Strachey, G.c.s.I., C.LE. 

General the Hon'Lle Sir E. B. Johnson, n.!.., A.C.B., C.LE. 

The Hon'ble 'Whitley Stokes, C.S.L, C.LE. 

The lIon'ble Hh-el's 'J'hompson, C.S.I. 

The non'ble 'I'. II. Thornton, D.C.L., C.S.I. 

The lIon'ble Sayyad Ahmad Khan Ba1:idur, C.S.L 
'l'he Hon'ble rl'. C. Hope, C.S.I. 

The Hon'ble B. W. Cohiu. 

TIANGOON PORT COl[UISSIONEllS DILL. 
The Iron'IJle lIn. TIn-EItS TIIO]IPSO~ moycd that the Heport of the Select 

Committee 011 the Bill to appoint Commissioners for the Port of Rangoon be 
taken into consideration. lIe saill that. the Bill, which "'as originally draft cd 
by the Chief COlllmissioner of British Burma, had been suhjccied to careful 
revision by the Select Committee. 'I'he points in which amendments had been 
introduced rcferrctl chiefly to the exclllsion of sections which formed part of 
the Ol·jginnl draft, ),pg.1r(ling 'wllich it had bJell foullll 011 examination, that 
provision alL'cally existed in other A0tS, and their repetition, therefore, in tho 
present Bill was not necC'ssary. These relatcd to proyisions connected "'ith the 
Indian Ports Act of 1875 and to the section wllich conferred 110wers of bDl'· 
rowing money, ,,'hich ,ms pl'ovitlcd for hy t!lC Local Authorities Loan Aet 
passcll ill Council the oiher day. 1'l1e mnenrll1lcnis 1rhieh tile Scl(~ct COlllmittec 
thought desirable with reference to the Cxdllsion of these slx:lions had beeu 
fully accepted l)y t.he Chief Commiss!oner as also other amendments, refcrring 
partly to the schcdule of the Bill, which reserved flOm the jurisdiction of the 
Commissioners of the Port all lands which it was desirable to reserve connected 
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. with the defence of the .Port, land required by the Railway and ~ small portion 
now in the l)osse~<;:ion o~ thc Municipality. 'rhe rest of the land was made over 
to the jurisdiction of the Commissioners, with the balance now in the hands 
of the Strand Bank Committee, which would be applied for the purpose of 
can-ying out the Port-trust. lIe believed that, if the Bill was passed, it would 
be one of great benefit to the Port of nangoon. 

The lIotion was put and agreed to. 

The Hon'ble lb. TnmlPSON also mo'VeJ that the Bill as amended be 
passed. 

The Motion was put and agreed to. 

TRANSPORT OF SALT BILL. 

'lhe Hon'ble Mn.. nOPE prescntcd the final lleport of the Select Committee 
on the Dill to restrict the transport of Salt by Sea. 

RELIGIOUS CONGREGATIONS DILL. 

The Hon'ble Mn.. STOKES presented a prclimhary Report of the Select 
Committee on the Bill to provide for the holding of }J!'operty by certain Religious 
Congregations. He said that the Committce had extendeel the operation of the 
Bill to property of every description held by religious boelies, and hael added a 
section providing for a reference to the lligh Court in the event of doubt arising 
as to whether any person was a meml)er of a religious hody, or as to the validity 
of any appointment made under the Act. They had also added sections pro-
viding for the dissolution of thc religious hodies to which the Bill applied. 
and for the disposal of their property when they were dissolved. Those changes 
were considered to be so important that the Committee had recommended 
that the Bill as amended be published. 

The Council adjourned to Thursday. the 25th September. 1879. 

SIMLA; 1 
The 11th September, 1879. J 

D. FITZPATRIOK. 
Secretary to tlte Govemment of India, 

Legislative Department. 

Go'tl.. C. B. r,'ell, Simla.-No. '51, L. D.-lli-9·79-Z30. 




